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(b) it 50, the detaily thereof;

(c) whether it is a fact that few of
these victims on police verifications are
people whose services were terminated
during emergency; and

(d) in view of this what action Gov-
ernment have taken for these people?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) We
have received two representations from
the Association one dated 21-9.1877
addressed to the Unicn Minister of
Industries, in January, 1978, and the
other dated 28-7-1978 addressed to the
Defence Minister, in August 1978,

(b) In the first, the Association had
_demanded the abolition of what it calls
“political police verification” by the
Centre ang the States, and the re-
instatement of persons dismissed on
account of such verification duriag the
period 1960-—1977.

In the second representation, the
Association has sought the :2a-instate-
ment of 15 Army personnel ‘dismissed’
during the Emergency.

(c) and (d). The services of some of
the recruits were terminated as per
normal rules, No victimization due to
the Emergency, or otherwise, appears
to be involved in any of these cases.
Nevertheless, a review of all such cases
is in progress.

Licence to Big and Small Entrepre-
neurs for setting yp of Industries in
Backward Areag

4952. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
INDUSTRY be pleased to state:

. (8) what is the number of licences
granted to big business and small en-
trepreneurs to set up industries in the
backwarg areas in the country:

(b) the number of industries set up
ag a resylt thereof; and
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(c) what is potential of employment
created for the people of the areas
concerned?.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) 85 Indust-
rial Licences were issued during the
calendar year 1977 and January-June,
1978 under the Industries (Develop-
ment and Regulation) Act, 1851 for
selting up of new undertakings in the
backward areas of the country. Of
these, 2 industria] licences were issued
to undertakings registered under the
MRTP Act, 1969.

(b) An Industrial licence iz issued

with an initial validity period of 2
years, which can be extended for an-
other period of 2 years on fhe Lasis of
adequate - justifieation. It gerecally
takes about 3 to 4 years for an indust-
rial licence to fructily. It is, there-
fore, not possible to indicate at this
stage the number of industries set up
as a result of industrial Ycences issued
during the period from 1-1-1877 to
30-6-1978.

(c) Information in regard to employ-
ment potentiat of the schemes for
which industrial licences’ have heen
issusd during the above mentioned
period is not readily available.
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Appointment from Open Selection
Quots, in H.AL., Baagalore

4954. SHRI TULSIDAS DASAPPA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether in HAL Bangalore, ins-
tructions were issued for reserving 26
per cent of the open selection quota
for appointment to rade III exclu-
sively for the ex-management trainees
and similar reservations for ex-design
trainees in addition to the reservation
of the percentage posts to the Schedul-
ed Castes and Scheduled Tribes ard
Backward Classes;

(b) whether Government are aware
that such reservation for ex-design
trainees and ex-management trainees,
by depriving the opportunities to others
working in the same grade viz., Grade-
II, and doing similar or some nature
of work is violative of Art. 16 of the
Constitution of India; and

(¢) if so, what Government propose
to do o rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) Such reservations do not v'olate
Article 16 of the Constitution.

(¢) Does not arise,

Broadcasting of Regular Rural Pro-
grammeg over ALR. Stations in
Arunachal

4955. SHRT BAKIN PERTIN: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether no station in Arunachal
Pradesh is broadcasting regular rural
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programmes, farm amd home pro-
grammes or intengive agriculture
programme and such important pro-
grammes like radio lessens in agricul-
ture etc.;

(b) Government's plans us lo give
proper education in greatly neglected
and underdeveloped people of Aruna-
cha] Tribes in this regard;

(c) is there any plan to start morn-
ing and afternoom programmes from
the present radio statiens in Aruna-
chal;

(d) it so, from what date the Gov-
ernment will start these programmes;
and

(e) if not, what is the volicy of Gov-
ernment in this regard?

THE MINISTBER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The three Radio
Stations of Arunachal Pradesh ie.
Passighat, Tezy and Tawang, are serv-
irg a useful educational purpose
through their informative and cultu-
ral programmes aof local and rural
bias, in conjunction with the broad-
casts from the Dibrugarh All India
Radio Station in a large number of
tribal languages/dialects for the
Arunachal Pradesh. However, the
three Stations of Arunachal Pradesh
do not have any gpecialised programme
Unit.

(¢) No, Sir,
(d) Does not arise.

(e) It is proposed to set up a full-
fledged radio station at Itanagar during
the 6th Plan period. This will provide
a more sustained and improved service
to the people of Arunachal Fradesh.

Cases of Traffic Offences Pending in
Deihl Courts
4956. SHRI 8. G. MURUGAIYAN!:
Will the Minister of HOME AFFAIRS
be pleased to stale:

(a) whether a number of cases of
traffic offences are pending in the
Delhi Courts for a long ‘ime,





